Listed on : 30.07.2024
Court No.: 14
Item No : 35
IN THE SUPREME COURT OF INDIA
CRIMINAL APPELLATE JURISDICTION

PETITION FOR SPECIAL LEAVE TO APPEAL(CRL.) DIARY NO.
18885 OF 2024

WITH
I.LA. NO. 112132 and 112134 OF 2024
(Applications for exemption from filing O.T. and for condonation of

delay in filing SL.P)
BHAGWAN SINGH ...Petitioner(s)
VERSUS
THE STATE OF UTTAR PRADESH AND ANR. ... Respondent(s)
OFFICE REPORT

The matter above mentioned was listed before the Hon'ble Court on
17.05.2024 when the Court was pleased to pass the following order:

“Issue notice on both the application seeking condonation of

delay in filing the SLP as well as on the SLP, returnable after eight
weeks, ”

Accordingly, show cause notice returnable on 29.07.2024 was issued to both
the respondents via speed post.

It is submitted that Ms. Sakshi Kakkar, advocate has on 05.07.2024 e-filed
vakalatnama and memo of appearance on behalf of respondent no.1/State,

It is further submitted that Ms. Apoorva Singhal, advocate has .on
28.07.2024 e-filed vakalatnama, memo of appearance and counter affidavit on
behalf of respondent no.2. Paperbooks of counter affidavit are circulated herewith
for kind perusal of Hon’ble Court.

Service is complete for both the respondents.

There is a delay of 779 days in filing the SLP and the advocate for the

petitioner has filed application for condonation of delay in filing SLP which is



registered as I.A. No0.112134 of 2024,

It is further submitted that a letter dated 09.07.2024 has been received from
Bhagwan Singh (in vernacular language) wherein he stated that he has not filed
any SLP in this Hon’ble Court and the instant matter is falsely filed in his name.
Copy of the letter in vernacular language and in translated version is circulated
herewith for your kind perusal.

It is lastly submitted that an email dated 29.07.2024 from Mr. Rishi Kumar
Singh Gautam, advocate is received wherein he states that he is entering
appearance on behalf of petitioner viz. Mr. Bhagwan Singh and has also attached
vakalatnama, memo of appearance alongwith affidavit of the petitioner which has beem
sent to the advocate. The copy of the email alongwith attachments is enclosed
herewith.

The matter with applications above-mentioned is listed before the Hon’ble
Court with this office report.

DATED this the 29" day of July, 2024.

Sd/-
ASSISTANT REGISTRAR
COPY TO:
Mr. Anubhav, Advocate
Ms. Sakshi Kakkar, Advocate
Ms. Apoorva Singhal, Advocate
Sd/-

ASSISTANT REGISTRAR
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To, Date. 09.07.2024

L.d. Secretary General
Hon'ble Supreme Court, New Delhi

Subject: Regarding filing of false SLP Criminal Dairy No.18885/2024, titled
Bhagwan Singh Vs. State of UP & Ors. in the Hon'ble Supreme Court in
the name of the applicant.

Sir,

It is my humble request that I was called to Police Station Sahaswan, District
Budaun, Uttar Pradesh on 03.07.2024. When [ went to the police station, the
inspector gave me a notice of the Supreme Court in which Bhagwan Singh vs. Uttar
Pradesh & Ors. is written and obtained my signature on the form and gave me a
photocopy of it.

It is, therefore, I request your goodself that I have not filed this case in the
Supreme Court. Other person has deliberately filed a false matter under conspiracy;
I have neither signed any Vakalatnama nor any affidavit, nor I have engaged any
advocate for me, nor I came to Delhi in past. I am a very poor man and I support
my family by doing labour work.

It is my humble request that whenever I will be asked by your goodself to
appear in the Supreme Court, I will appear myself along with the lawyer,

‘Therefore, it is my humble request to you to kindly investigate the people who
have filed the above false case in my name and take strict legal action against them

and order be passed to take this lettter on record in the above matter.

Applicant

Sd/- Bhagwan Singh

Son of late Shri Ulfat Singh
Address-Village-Mudari, Sidharpur,
Sahaswan, Budaun, Uttar Pradesh-
243638

Encl: Copy of all documents are attached.



Alffidavit (Claimant)

I, Bhagwan Singh, son of Late Shri Ulfat Singh, Address-Village-Mudari,
Sidharpur, Sahaswan, Budaun, Uttar Pradesh-243638 hereby sincerely declare as

follows:-

1. That my above address is correct and true.,

2. That whatever I have written in my application. These are correct and true
to my knowledge and there is no pressure on me and I have not concealed

anything init. I swear in the name of God.

The seal of oath Commissioner Sd/- Bhagwan Singh
Deponent
09 Jul 2024

Verification:-

It is verified today on 06.07.2024 at New Delhi that the above written
statement is correct and true to my personal knowledge and I have not concealed

anything in it

Sd/- illegible Sd/- Bhagwan Singh
Self Deposnent
Identified the deponent

who has signed in my presence
Mobile : 845170765635

Solemnly sworn before me

read over & explained to the deponent
admitted to be correct

Sd/-

Oath Commissioner, New Delhi
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AT GIHFN
Government of India
HeraTE g
Bhagvan Singh
s=A &/ DOB : 01/01/1983
29/ Male

4 8951 7076 5635

AR - mmwm

(, j - Address:
’ g . $/0: Ulfat; Mudari Sidharpur,
' Sahaswan, Budaun, Uttar

243638 Pradlesh, 243638

8951 7076 5635

P
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INTHE SUPREMP-CULIR
CRIMINAL APPELLATE T

PETITION FOR SPECIAL LSAVE TO AFDEAL (CRL) Diry No. 108885 OF 4024

o v

LA, M, 112132/2024 - APP)

LA NG, 112134/2024 — AP

W

BHAGWAN SINGH ' ’ ... Patitioner(s)/Appelian(s

STATE OF U.P AND ANOTHER o Resnondeniis,

1 STATE OF U.p, _ PID: 127413/2024 FOR R[2Y 15 DlARY
THROUGH ITS PRINCIPA]L SECRETARY, NO. 11889/2024 (SEG 11)
/7 HOME U.P AT LUCKNOW, UTTAR PRADESH 1. 1888372

2 AJAY KATARA S/O MANVOHAN XATARA,
13 -2 ARHOX VATIKA, LAJPAT MNAGAR,

By 5. SAMIBABAD
LIST CEIAZIABAD, UITAR PRADESI

WHEREAS the Petilion for Special Leave (o Apreel with applicat
in the Registuy by My, ANUBHAV , Alya 2 ‘

o oy behall of

aring before this Coo ¢ o1 #7th Day, 2024, when (ke Court was sleased w pass tie following oo

" dssue nudce on both the appaicotion seeking condunatisn of delay in filing tie SLP
as welt as on dre SLPB, rewurnable after eight wer ¢5,"
NOW, THEREFGRS, TAKE NOTICE that die aby ¢ mattec(s} wili be posted for hearing Gefore s Cour:
lentatively on 29th July, 2024 ar 10.30 O Clock 1 th Jorenvon or <o soon thereafier as may be convapied

e Court wher you may appear before the court eith + in person ot through Counse! and shew ~ago

gy !

~eartas to why Special Leave and interiin relief as pra: ed lor be not grani2d and appiicaton lor condern
defay in filing SLP be not condoned and the resaltant ap >eai be not allowed,

I

You may file your affidavit in opposltion o the peltion asmprovidet urider Ridle § 0 Oe i
S.CR2013 within 3¢ tdays from the date of receipt wi netice or not later than 2 weeks before the LA apn
for nearing, whichever be earlier, but shait do so only hy seudng out the grounds in opposition o ¢ rguer Ty
law or grounds set cut in (he SLPs anrl may produce such pleadings and documenss filed e o %
Covte/Tribunal against whose order the SLPTS Tiled 3°d shall also set out the grounds for not Hrnti
order or for vacaung hinerim order if already granter!,

TAKE FURI'HER NGTICE that if you fail 19 enter appearance as aforesaid, no {urther poice saall &

given 10 you aven afifr the grant of special leavi tor hearing of the rescitan appeal and theMmate. oy
mentoned shali 5 dispased of in your absence ' 1

7 ,.
Dated : 2151 viay, 2024 /¢ V:/""ﬁ:"'}
;

WG

ASSISTANT REGLS

% e 1L o ARDe e Ve
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Email SECTION 1l

Re: SLP - Diary No 18885/2024-BHAGWAN SINGH vs. STATE OF U.P

From : rishisgautam@gmail.com Mon, Jul 29, 2024 03:01 PM
Subject : Re: SLP - Diary No 18885/2024-BHAGWAN SINGH vs. £#22 attachments
STATE OF U.P

To : SECTION I[I <sec.ii@sci.nic.in>
Dear Sir,

This is in respect of the captioned matter which is listed before Court 14 as Item 35 on
30.07.2024.

| am entering an appearance ¢n behalf of the petitioner. The vakalatnama is attached along with
this email for your perusal.

| am also attaching a copy of the affidavit which has been submitted by the Petitioner with the
Secretariat of the Hon'ble Chief Justice of India. This affidavit states that some unknown third
person has falsely deposed and impersonated Sh. Bhagwan Singh i.e. the Petitioner, in the
captioned SLP, to file the captioned SLP.

Thus, for reasons stated in the affidavit, there cannot be a NOC from the earlier Advocate on
Record who has filed the present SLP.

This is for your information & records.

Rishi Kumar Singh Gautam
Advocate-on-Record
Supreme Court of India

Office:- D-18 (LGF),
Jangpura Extension,
New Delhi- 110014

Mabile: +91-9711007941
Landiine: 011-47517310

CONFIDENTIALITY NOTE

The contents of this message including any attachment is legally privileged and confidential, for the use of the intended recipient(s) only. It
shqu!d not be read, copied and used by anyone other than the intended recipient. If you have received this message in error, please notify
us immediately at the above coordinates, preserve its confidentiality and detete it from your system. Thank you.

== Bhagwan Singh Vakalathama.pdf
622 KB

== Bhagwan Singh Affidavit.pdf
© 3MB
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IN THE SUPREME COURT OF INDIA

o _:_i.:,_ T CIVILE/CRIMINAUAPPELLATE/ORIGINAL JURISDICTION
j . ?10 ’ | Special 1.eave Petition CivivCriminal No. Of 20
i e ? Civil/Criminal/Appeal No. Of 20
LA Civil No. Of 20

| l | Hﬂlﬂmﬂmﬂﬁﬁlﬁlﬂ !mﬂ" W’m Wit Petiion No. 0f 20

Transter Petition(Civil/Criminal) No. Of 2022

in the matter of:
Petitioner(S)

Appellant(S)
VERSUS

INDEX OF FILING

...Respondant(S)

{0 = e—— -- ER ———

i 5 No A ! Descrtpt:ons Copies Court Fee |
i A - Office !\eport on leitatlon i J
| 2, ; [IS‘EII’}{’ e r!’orma i
; 3. ’ Lheck List ‘ ;
Lo ‘ - . e - I SR
| 4, I '%ynopsm & List of Dates | '
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7. .v\nnuu re—P1 ToPi2 ’ ) k
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(: 12, (,ountr: AHidavit | k
13, Rejomdcr Affidavit {
; 14. Ldvedi \l‘/lth\fdkdhnamd - v * l ‘
Piled in %
(RISH KUMAR SINGH GAU [AM)
'C No 7814 Advocate for the Petitioner/Respondent
[ISHAN KUMAR (Clerk) D-18(LGF), Jangpura Extr.
New Delhi - 110014
Mob. No, 9711007941
E-mail: rishisgautam@qmail.corm
Code No. 2835
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IN THE SUPREME COURT OF INDIA
CIVIL/CRIMINAL/APPELLATE ORIGINAII JURISDICTION

W No —1$39S T\%OQ'LI

S.L.P/T.P/W.P/SUIT/APPEAL (Civil/Crl of 2024

: 4
s @\’\%’W\JM ij/\'\ Petitioners
Versus

R : gm 1]) UP Respondent

VAKALATNAMA

R Q \{\RQ. \/MMQM . Petiti&ri\‘::{(;)/RespeudcuLcs)LA.ppeﬂasz)LCweator in the
above Petiton/Appeal/RéTerence/Suit do hereby appoint and retain Mr. Rishi Kumar
Singh Gautam, Advocate of the Supreme Court of India, to act and appear for mefus in
the above Petition/Appeal/Suit/Reference and on my/ our behalf to conduct and prosecute
(or defend) the same and all proceedings that may be taken in respect of any application
connected with the same or any decree or order passed therein, including proceedings in
taxation and application for Review, to file and obtain return of documents, and to deposit
and receive money on my/our behalf in the said Petition/Appeal/Reference/suit and in
application for Review, and to represent me/us and to take all necessary steps on my/our
behalf in the above matter. I/We agree to ratify all acts done by the aforesaid Advocate in
pursuance of this authority.

Dated this the........... Q—:Q" ..... day of T%ZOM

Accepted: ldentified & Certified
el

(Mr. éQ:AM W - ﬂ«r—f\—éﬁj‘_ﬂ%‘g

i Kumar Singh Gautam)
Advocate, Supreme Court Petitioner(s)/Appellant(s)/Respondent(s)Caveator

MEMO OF APPEARANCE
To
The Registrar,
- Supreme Court of India,
New Dethi.
Sir

Please enter my appearance on behalf of the Petitioner(s)Appellant(s)/Respondent(s) in
the above matter,

: S o
Dated.... % 7. (:?’ .\.2024 Q(\g\”‘/\ e

Address for Service'of the Advocate (Mr. Rishi Kumar Singh Gautam)
Office: D-18, Basement, Advocate for Petitioner/Respondent/Caveator
Jangpura Extension. New Delhi-110014.
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